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Hon'bla Mr* CTustice U.C.Srivastava- V.C.
Hon*T^le Mr. A .B. Gorthi - A.M._______ _

On bel^lf of the: respondent reply k  s

been filed. The application of condonation of 
delay is allowed.

Tk application has mo /ed t h  applicant n 
for the appointivent of legal hairs sk± 4n 
tie comfHssionate groundas tte fcsfeandocSf tte 
applicant las died. Tie caunsel for the 
respondent xistK filed reply and gtated that 
two sons of the k2 applicant have been employ d 
Even if  the appointment has b^en made, a copy 

, of tha appointment be supplied.Xaxfete to tte 
applicant and then application sIb 11 be deemed 
fes ^o î e infructuous and is dismissed.

A.M. V.C,
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